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Public Notice in Form XIII of MOFA (Rule 11(9) (e)) 
District Deputy Registrar, Co-operative Societies, Thane 

& Office of the Competent Authority 
under section 5A of the Maharashtra Ownership Flats Act, 1963

First floor, Gavdevi Bhaji Mandai, Near Gavdevi Maidan, Gokhale Road, Thane (W)-400 602 
E-mail:- ddr.tna@gmail.com           Tel: 022-2533 1486

No.DDR/TNA/ deemed conveyance/Notice/25413/2024         Date :- 14/11/2024
Application u/s 11 of Maharashtra Ownership Flats (Regulation of the 
Promotion of construction, Sale, Management and Transfer) Act, 1963

Application No. 697 of 2024.
Applicant :- Balaji Darshan Co-Operative Housing Society Ltd.
Add : Mouje Cholegaon, Thakurli (E), Tal. Kalyan, Dist. Thane-421201

Versus
Opponents :- 1. Shri. Pramod Pandurang Chaudhari, 2. Mr. Umesh 
Hemaji Chaudhari, 3. Shri. Anil Jagannath Chaudhari, 4. Sau. Gangubai 
Shantaram Chaudhari (Joshi), 5. Shri. Arun Shantaram Chaudhari 
(Joshi), 6. Shri. Hari Padu Joshi, 7. Shri. Kalu Padu Joshi, 8. Shri. 
Shantaram Padu Joshi Take the notice that as per below details those, 
whose interests have been vested in the said property may submit their say at 
the time of hearing at the venue mentioned above. Failure to submit any say 
shall be presumed that nobody has any objection in this regard and further 
action will be taken accordingly. The hearing in the above case has been fixed 
on 02/12/2024 at 1.30 p.m.
Description of the Property - Mauje Chole, Thakurli, Tal. Kalyan, Dist. Thane

Survey No./CTS No. Hissa No. Plot No. Area
901, 902, 905, 906, 910, 
919, 1531, 1532, 1533

- - 225.70 Sq. Mtr.

Sd/-
(Dr. Kishor Mande)

District Deputy Registrar,
Co.Operative Societies, Thane & 

Competent Authority U/s 5A of the MOFA, 1963.

SeAL

Public Notice in Form XIII of MOFA (Rule 11(9) (e)) 
District Deputy Registrar, Co-operative Societies, Thane 

& Office of the Competent Authority 
under section 5A of the Maharashtra Ownership Flats Act, 1963

First floor, Gavdevi Bhaji Mandai, Near Gavdevi Maidan, Gokhale Road, Thane (W)-400 602 
E-mail:- ddr.tna@gmail.com           Tel: 022-2533 1486

No.DDR/TNA/ deemed conveyance/Notice/25410/2024         Date :- 14/11/2024
Application u/s 11 of Maharashtra Ownership Flats (Regulation of the 
Promotion of construction, Sale, Management and Transfer) Act, 1963

Application No. 708 of 2024.
Applicant :- Lulla Complex Co-Operative Housing Societies Association Ltd.
1) Jay Vinayak Co-operative Housing Society Ltd.
2) Manipushpak Co-operative Housing Society Ltd.
3) Devdatta Co-operative Housing Society Ltd.
4) Panchjanya Co-operative Housing Society Ltd.
5) New Lullas Co-operative Housing Society Ltd.
Add : Mouje Wadeghar, Adharwadi Jail Road, Kalyan (W), Tal. Kalyan, Dist. Thane

Versus
Opponents :- 1. M/s. Lulla Builders Pvt. Ltd., 2. M/s. Lulla Housing Company 
through Partner Shri. Girdhari Kalyandas Lulla, 3. Smt. Nandabai Gulab 
Lokhande, 4. Smt. Gulabbai Devidas Lehe, 5. Smt. Meerabai Ravikant Patil, 6. 
Shri. Suresh Kundalik Lokhande, 7. Shri. Rohidas Kundalik Lokhande, 8. Shri. 
Vandar Kundalik Lokhande, 9. Shri. Gopinath Kundalik Lokhande, 10. Shri. 
Sanjay Kundalik Lokhande, 11. Smt. Ranjanabai Kundalik Lokhande, 12. Shri. 
Gulab Kundalik Lokhande, 13. Smt. Yesubai Narayan Patil, 14. Smt. Shantabai 
Appa Bhoir, 15. Shree Complex 2 A Co-op. Hsg. Soc. Ltd. Take the notice that 
as per below details those, whose interests have been vested in the said property 
may submit their say at the time of hearing at the venue mentioned above. Failure 
to submit any say shall be presumed that nobody has any objection in this regard 
and further action will be taken accordingly. The hearing in the above case has been 
fixed on 02/12/2024 at 1.30 p.m.

Description of the Property - Mauje Wadeghar, Tal. Kalyan, Dist. Thane

Survey No./CTS No. Hissa No. Plot No. Area
59/4/A, 60/1/A - - 2615.41 Sq. Mtr.

Sd/-
(Dr. Kishor Mande)

District Deputy Registrar,
Co.Operative Societies, Thane & 

Competent Authority U/s 5A of the MOFA, 1963.

SeAL

Public Notice in Form XIII of MOFA (Rule 11(9) (e)) 
District Deputy Registrar, Co-operative Societies, Thane 

& Office of the Competent Authority 
under section 5A of the Maharashtra Ownership Flats Act, 1963

First floor, Gavdevi Bhaji Mandai, Near Gavdevi Maidan, Gokhale Road, Thane (W)-400 602 
E-mail:- ddr.tna@gmail.com           Tel: 022-2533 1486

No.DDR/TNA/ deemed conveyance/Notice/25411/2024         Date :- 14/11/2024
Application u/s 11 of Maharashtra Ownership Flats (Regulation of the 
Promotion of construction, Sale, Management and Transfer) Act, 1963

Application No. 704 of 2024.
Applicant :- Om Gurukrupa Co-Operative Housing Society Ltd.
Add : Mouje Kopari, Plot No. 17, Adarsh Colony, Thane (E), Tal. & Dist. Thane

Versus
Opponents :- 1. M/s. Gurudev Enterprises, 2. Shri. Pandharinath 
Anant Chinchalkar Take the notice that as per below details those, 
whose interests have been vested in the said property may submit 
their say at the time of hearing at the venue mentioned above. 
Failure to submit any say shall be presumed that nobody has any 
objection in this regard and further action will be taken accordingly. 
The hearing in the above case has been fixed on 02/12/2024 at 
1.30 p.m.

Description of the Property - Mauje Kopari, Tal. & Dist. Thane
Survey No. CTS No. Gut No. Plot No. Area

33, 34 1735 86 17 519.50 Sq. Mtr.

Sd/-
(Dr. Kishor Mande)

District Deputy Registrar,
Co.Operative Societies, Thane & 

Competent Authority U/s 5A of the MOFA, 1963.

SEAL

Public Notice in Form XIII of MOFA (Rule 11(9) (e)) 
District Deputy Registrar, Co-operative Societies, Thane 

& Office of the Competent Authority 
under section 5A of the Maharashtra Ownership Flats Act, 1963

First floor, Gavdevi Bhaji Mandai, Near Gavdevi Maidan, Gokhale Road, Thane (W)-400 602 
E-mail:- ddr.tna@gmail.com           Tel: 022-2533 1486

No.DDR/TNA/ deemed conveyance/Notice/25479/2024         Date :- 21/11/2024
Application u/s 11 of Maharashtra Ownership Flats (Regulation of the 
Promotion of construction, Sale, Management and Transfer) Act, 1963

Application No. 717 of 2024.
Applicant :- Sai Srishti Co-Operative Housing Society Ltd.
Add : Village Navghar, Vimal Dairy Lane, Near Ramchandra Nagar, Bhayander (E.), 
Tal. & Dist. Thane-401105

Versus
Opponents :- 1. M/s. Sharda Developers Pvt. Ltd., A Partnership Firm,  
2. Bhanumati Gurunath Patil, 3. Dilip Gurunath Patil, 4. Jayantilal Gurunath 
Patil, 5. Sachin Gurunath Patil, 6. Vishal Gurunath Patil, 7. Roshan Gurunath 
Patil, 8. Aakash Gurunath Patil, 9. Vijaya Pandharinath Patil, 10. Arun Gajanan 
Patil, 11. Pushpa Pradeep Patil, 12. Sangeeta Dharmendra Mhatre, 13. Sapna 
Pradeep Patil, 14. Seema Pradeep Patil, 15. Prajakta Pradeep Patil, 16. Jayshree 
Jai Patil, 17. Meenal Jai Patil, 18. Rahul Jai Patil, 19. Hasamukh Ramesh Patil, 
20. Jogendra Ramesh Patil, 21. Reshma Rajesh Patil, 22. Bhamini Ramesh 
Patil, 23. Manda Ramesh Patil, 24. Sandeep Ananta Patil, 25. Kuldeep 
Ananta Patil, 26. Ujwala Ramkrushna Thakur, 27. Asawari Hemant Patil, 28. 
Neeta Haresh Mhatre, 29. Arpana Prashant Mhatre, 30. Aruna Subhash Patil,  
31. Priya Jaykishan Mankar, 32. Mahesh Subhash Patil, 33. Kamini Tushar Patil,  
34. Ranjana Jitendra Patil, 35. Krupali Jitendra Patil, 36. Dhiraj Jitendra 
Patil, 37. Prema Hareshwar Patil, 38. Bhumika Mangesh Mhatre, 39. Panchali 
Pradeep Patil, 40. Sandesh Hareshwar Patil, 41. Shweta Rupesh Patil,  
42. Nirmiti Rupesh Patil, 43. Shlok Rupesh Patil, 44. The Estate Investment Co. 
Pvt. Ltd. Take the notice that as per below details those, whose interests have been 
vested in the said property may submit their say at the time of hearing at the venue 
mentioned above. Failure to submit any say shall be presumed that nobody has any 
objection in this regard and further action will be taken accordingly. The hearing in 
the above case has been fixed on 06/12/2024 at 1.30 p.m.

Description of the Property - Mauje Navghar, Tal. & Dist. Thane

Old Survey No. New Survey No. Hissa No. Area
218 194 5 730 Sq. Mtr.

Sd/-
(Dr. Kishor Mande)

District Deputy Registrar,
Co.Operative Societies, Thane & 

Competent Authority U/s 5A of the MOFA, 1963.

SEAL

BAJAJ HOUSING FINANCE LIMITED

Protium Finance Limited
(Formerly known as Growth Source Financial Technologies Ltd.)

             Nirlon Knowledge Park (NKP) B-2, Seventh Floor, Pahadi Village, Off.
 The Western Express Highway, Cama Industrial estate, Goregaon (E), Mumbai, Maharashtra- 400063

P U B L I C  N O T I C E
(Under Rule 3 (1) of Security Interest (Enforcement) Rules, 2002)

SUBSTITUTED SERVICE OF NOTICE U/s.13 (2) of SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY
INTEREST ACT, 2002

Notice is hereby given to the borrowers as mentioned below that since they have defaulted in repayment of the Credit facility availed by them
from Protium Finance Limited (Formerly known as Growth Source Financial Technologies Ltd. and before that known as Growth Source Financial
Technologies Pvt. Ltd.), their loan credit facility has been classified as Non-Performing Assets in the books of NBFC  as per RBI guidelines thereto.
Thereafter, NBFC has issued demand notices to below mentioned respective borrower under section 13(2) of the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (SARFAESI Act) on the last known addresses of the said
borrowers thereby calling upon and demanding from them to pay the amounts mentioned in the respective Demand Notice/s within 60 days
from the date of the respective Notice/s, as per details given below, together with further interest at the contractual rate on the below mentioned
amount and incidental expenses, cost, charges etc. as stated in the said demand notices. However, the service is also being done by us by way of
this publication as per Rule 3 of the Security Interest (Enforcement) Rules, 2002 (SARFAESI Rules)

Date : Thane, Maharashtra, Place : 23.11.2024 Sd/-, Authorized Officer, Protium Finance Limited

Loan Account No. Name and address of Borrower and Co Borrower/s Date of
NPA

Date of
Demand
Notice 

Total Outstanding
Dues (INR) as on

below date* 

Loan Account No. - GS026EEL2019924
1. Sanskriti Hospital (BORROWER), 2. Krishna Devendra Mishra , 3. Saurabh Mishra 
(CO-BORROWER) 
Addresses as under - H No 2445/7 Pelhar Tal Vasai Dist Thane Waliv Vasa, Thane, Maharashtra
401208. Also at - Flat No. 24, Shree Sankalp Siddhi Co. Op, S No. 59a, Village Manickpur, Vasai
Virar City, Thane – 401 209. Also at - Flat No E 403 4th Floor, Viva Maitry Heights, HDIL Layput
Road, Vasai Palghar, Vasai Virar Cit Y M Corp Virar East 401301

31-10-2024
7th Nov

,2024

Rs. 2720530.4/-
(Rupees Twenty

Seven Lakh Twenty
Thousand Five

Hundred Thirty And
Forty Paisa Only) as

on   Nov 04,2024

Description of the Secured Assets/Mortgaged Properties - S No. 59A, Flat No. 24, Shree Sankalp Siddhi Co. OP, , Village Manickpur, Vasai Virar
City, Thane – 401 209

We hereby call upon the borrower stated herein to pay us within 60 days from the date of this notice, the outstanding amount of more particularly
stated in respective Demand Notices issued, together with further interest thereon plus cost, charges, expenses, etc. thereto failing which we shall be
at liberty to Sale  proceed against the above Secured Asset(s)/Immovable Property (ies) under Section 13(4) of the said Act and the applicable Rules
not limited to taking possession and selling the secured asset entirely at the risk of the said borrower(s)/co borrower (s)/Legal Heir(s)/Legal
Representative(s)at your own cost and consequences.
Please note that as per section 13(13) of the SARAFESI Act, all of you are prohibited from transferring by way of sale, lease or otherwise, the aforesaid
secured assets without prior written consent of the Bank. Any contravention of the said section by you shall invoke the penal provisions as laid down
under section 29 of the SARFAESI Act and / or any other legal provision in this regard. 
Please note that as per sub-section (8) of section 13 of the Act, if the dues of Protium Finance Limited (Formerly known as Growth Source Financial
Technologies Ltd together with all costs, charges and expenses incurred by Protium Finance Limited (Formerly known as Growth Source Financial
Technologies Ltd are tendered to Protium Finance Limited (Formerly known as Growth Source Financial Technologies Ltd at any time before the date
fixed for sale or transfer, the secured asset shall not be sold or transferred by Protium Finance Limited (Formerly known as Growth Source Financial
Technologies Ltd, and no further step shall be taken by Protium Finance Limited (Formerly known as Growth Source Financial Technologies Ltd for
transfer or sale of that secured asset.

PUBLIC NOTICE
As per Appendix – 16

(Under the Bye-Laws No. 34 of the 
Cooperative Housing Society)

Whereas one Mr. Laxminarayan Surajpal
Patwa (Mr. Laxminarayan Patwa) was 
became eligible under Slum Rehabilitation 
Authority Scheme as per Serial No. 225 at 
Annexure-II which is redeveloped by M/s. R. 
T. Construction and the said M/s. R. T. 
Construction gave the Possession of the 
newly constructed Residential Flat No. 405
in the Moreshwar S.R.A. C.H.S. Ltd., 
having address at Building No. 3/A, Sambhaji 
Nagar, Sahar Road, Andheri (East), Mumbai – 
400 069 to Mr. Laxminarayan Surajpal 
Patwa (Mr. Laxminarayan Patwa) vide 
Possession Letter dated 01/09/2006 (hereinafter 
referred to as the “said Flat”).  Further, 
M r.  L a x m i n a r a y a n  S u ra j p a l  P a t w a 
(Mr. Laxminarayan Patwa died intestate 
and without making nomination on 23/12/2021 
and subsequently wife of Mr. Laxminarayan
Surajpal Patwa (Mr. Laxminarayan Patwa
i.e. Smt. Shivkanya Laxminarayan Patwa
also died intestate on 25/12/2022, leaving 
beh ind  t hem the i r  Ma r r i ed  Daugh te r 
(1) Mrs. Leelavati Ashok Patwa, their Son 
(2) Mr. Ajay Laxminarayan Patwa, their 
Son (3) Mr. Ramesh Laxminarayan Patwa,
their Married Daughter (4) Mrs. Pushpa 
Mukund Patwa and their Son (5) Mr. Vijay 
Laxminarayan Patwa as their only surviving 
legal heirs.
Mr. Ajay Laxminarayan Patwa have made 
an application for membership and transfer 
of shares in the society building in respect 
of Flat No. 405 as per the Circular No. 152 
of the Slum Rehabilitation Authority vide his 
Application Dated 07/11/2024 and the said Asst. 
Registrar of Cooperative Societies (Eastern 
&  We s t e r n  S u b u r b s ) ,  M u m b a i ,  S l u m 
Rehabilitation Authority gave an order dated 
0 8 / 11 / 2 0 2 4  b e a r i n g  r e f e r e n c e  N o . 
(SRA/CO/OW/६०१६३/२०२४) (जा.�. झोपु�ा/सहिनस/
काया�सन-५/क-५/सन २०२४) and have asked the 
said Society to do the needful as per the 
Circular No. 152 of the Slum Rehabilitation 
Authority and as per the amended sections 
154-4 B-4 & 154-B-12 and 13 of  the 
Maharashtra Cooperative Societies Act, 
1960 and as per the Rules Nos. 19, 20 & 24 
of the Maharashtra Cooperative Societies 
Rules, 1961 and modern Society Bye-Laws.
The Society hereby invites claims or objections 
from other heir or legal heirs or other claimants/
objectors of Late Mr. Laxminarayan Surajpal
Patwa (Mr. Laxminarayan Patwa) and Late
Smt. Shivkanya Laxminarayan Patwa for 
the transfer of the said Shares and interest 
of the deceased Member in the Capital / 
property, of the Society within a period of 
14 (fourteen) days from the publication of 
this notice, with copies of such documents 
and other proofs in support of his/her the 
claims/objections for transfer of Shares and 
interest of the deceased member in the 
claims property of the Society.
If no claims/objections are received within 
the period prescribed above, the Society 
shall be free to deal with the Shares and the 
interest of the deceased member in the capital / 
property of the Society in such manner as is 
provided under the byelaws of the society. 
The claims /objections, if any, received by the 
Society for transfer of shares and interest of 
the deceased member in capital / property of
the Society shall be dealt with in the manner 
provided under the bye-laws of the Society.

For Moreshwar S.R.A. C.H.S. Ltd.,
Sd/-

Chairman/Secretary
Building No. 3/A, Sambhaji Nagar, Sahar Road, 

Andheri (East), Mumbai – 400 069  

Date : 23/11/2024
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Sr.No. Name of Locker Holder
 Overdue 
Locker 
Rent 

Overdue 
Since

33 FRENY DAMJI SIDPRA 21000 09-04-2012
34 SHIRIN ESMAIL RAKLA 22800 28-01-2009
35 SHAMSUNNISA ABDUL REHMAN KHAN 25200 16-12-2008
36 NARGISH KEKI CONTRACTOR 22500 18-12-2009
37 FARIDA EBRAHIM HAJI 16800 11-06-2013
38 SURYAKANT WALJI KARIA 25200 02-09-2009
39 SHARAD JIVANLAL CHAMPANERIA 19950 19-02-2012
40 GULAMHUSEIN CHILMAI 27000 11-06-2007
41 SAVITABEN JAMNADAS DHARAMSHI RAJA 17100 05-03-2013
42 PRAVINCHANDRA JESHAGH KOTECHA 25200 04-08-2007
43 GAJANAN AMBAJI KARANDE 15300 03-02-2008
44 KHAN AMINA BEGUM 28000 20-03-2011
45 DWARKADAS V BAKHI 56000 19-08-1997
46 FREDDIE JEHANGIR DESAI 33600 17-07-2009
47 SAJEEVKUMAR NAIR 33600 14-08-2009
48 ADIL YAR KHAN 33600 23-09-2008
49 ABDUL KARIM MAKANI 54000 28-05-1998
50 IQBAL DAWOODBHAI 30000 05-09-2010
51 FAKHRUDDIN TAIYEBALI 32000 14-01-2009
52 MISS KHADIJA RAHIMTOOLA 28000 19-12-2009
53 ZARINE KERSY MEHTA 33600 01-03-2007
54 SUBHASH JIVANDAS DAVDA 33600 28-10-2007
55 JIMMY ASPI ROOWALLA 33600 04-12-2008
56 MAYURA AMARKANT JAIN 28000 14-03-2011
57 NEHA DINESH KHEMLANI 38000 15-07-2006
58 ABBAS FIDAHUSAIN LUNAWADAWALA 34200 06-02-2008
59 ABBAS FIDAHUSAIN LUNAWADAWALA 15300 06-02-2008
60 DEEPAK ISHWARDAS PUNJABI 33600 02-02-2007
61 SUBHASH CHANDRA JAIN 12600 04-10-2011
62 EILEEN PHIROZE MURZBAN 34200 06-02-2007
63 COOMI DINSHAW MISTRY 45600 04-02-2009
64 NALINI NAROTTAMDAS SHETH 98800 28-12-2008
65 BINA ABHAY MEHROTRA 25500 25-12-2007
66 DEVINDER MOHANLAL 256500 20-05-1998
67 ODAVJI DEVCHAND PALA 33600 23-09-2008
68 PARVEZ RAUF SHEIKH 34200 04-04-2007
69 SHEKHAR NATVARLAL DAVDA 36000 14-06-2007
70 RAMESH SHANTILAL LADHANI 28000 04-06-2011
71 MUKESH AMARDAS WIG 28000 06-07-2011
72 KAIKHUSRU HIRJIBHOY GORIMAR 34200 13-11-2008
73 SHANTILAL B SODHA 34200 30-06-2007
74 LILLA DHUME 32000 12-06-2009
75 MR.YAHYA ABUBAKAR MITHAIWALA 30400 06-03-2010
76 MAIMUNA ALI CHOUGLE 30000 31-05-2010
77 BERNARD D MELLO 18000 14-10-2013
78 FAZLAIHUSAIN HASANALI MERCHANT 29400 29-11-2004
79 VASANT KESHAV BALLAL 25200 14-02-2007
80 PRAKASH MOHANLAL SHAH 25500 30-09-2008
81 MAHENDRAKUMARI R JHALA 58800 11-07-2004
82 HIRACHAND LALCHANDJI JOGANI 29400 04-09-2004
83 EMRAN FAIZULLA FAIZI 25500 20-02-2008
84 ISHWAR BABOORAO SAVANT 25200 11-02-2007
85 NARESH BHUSHAN KAPUR 22800 30-03-2009
86 RUBINA ALI MOHAMED 25650 23-06-2007
87 FARIDA TAHER HAIDERMOTA 19950 23-01-2012
88 DJIVRAJ JAYANDRE 21000 21-08-2010
89 RASHNA BOMI PEER 27000 21-03-2007
90 ISHU VASHI CHUGANI 25500 13-11-2008
91 KAVAL BHAGAT 31350 12-07-2003
92 SHILPA PARMANAND SANGHRAJKAR 21000 06-05-2012
93 PIYUSH NANALAL SANGHAVI 25650 31-08-2008
94 MISS JEROO BOMANJI IRANI 24000 17-06-2009
95 PUSHPAVATI SHANTILAL JOBALIA 33600 06-05-2001
96 HEMA SAXENA 25200 16-08-2009
97 SHEELA RAM LACHHIRAMANI 28000 29-07-2011
98 CHRISTOFER DECEASED A/C 40500 19-07-1998
99 ROHINTON MANEK VANIA 25200 31-10-2008
100 KUMAR SHAIKH 25650 16-08-2007
101 ISHVERLAL VANMALI NANJI KATARIA 25200 30-10-2009
102 CECELIA KAMAT 25200 23-08-2009
103 ARMIN ASPI MISTRY 22800 31-01-2010
104 ROMESHA MOTILAL MEHTA 17100 31-01-2013
105 BASARMAL T LUNGANT 45000 15-12-1994
106 MEENA ASHOK VASWANI 27000 19-05-2007
107 NALINI DHARAMDAS SANGHAVI 25500 12-02-2008
108 KIRIT SHANTILAL WADHAR 25650 15-05-2007
109 ARUNA KESHAVLAL SHAH 42000 10-06-2011
110 VILLOO JAL MAROLIA 58800 13-04-2006
111 MEHRWAN KAIKHOSROO FARSHED 48000 24-01-2009
112 RUKMANI G ADVANI 48000 06-08-2009
113 SHERA MANECKJI NARIMAN 143000 27-01-2003
114 LULU NOWRAJI KAPADIA 159600 10-10-2009
115 LILADHAR LALCHAND MEHTA 104000 31-12-2008
116 SIDDHARTH MOBAR 91000 15-12-2009
117 DAYAL JASHANMAL SAMNANI 50400 27-11-2008
118 RUKMANI I.LAUNGANI 114000 20-09-2013

All the above mentioned locker holders are maintaining locker with Mumbai Main 
branch of Bank of India, as mentioned above. We have sent various 
communications in regard to payment of overdue locker rent on the dates 
mentioned in Column 4 of the above table. However the same has not been paid 
despite various reminders. All locker holders are once again advised to deposit 
the overdue rent mentioned in Column No. 3 of the above table within 7 Days 
from publication of this notification. In the event of non payment the bank will drill 
open the locker at their (Locker-Holders) Cost, Expenses and Charges entirely at 
their risk and responsibility after 7 days from date of this publication/Notice.  
Date : 23-11-2024 Authorised Officer, 
Place : Mumbai Bank Of India

Opera House Branch

Sr.No. Name of Locker Holder Overdue 
Locker Rent 

Overdue 
Since

1 RUPEN RAJMAL MEHTA  24,615.00 04-08-2012
2 BIPIN SHAMBHUPRASAD BOOCH  19,470.00 13-06-2014
3 ATUL LAXMICHAND MEHTA  30,090.00 10-08-2008
4 RAJIV VINAYCHANDRA KHANDHAR  21,240.00 16-10-2013
5 NARESH MOHANBHAI GOPANI  24,615.00 19-03-2012
6 KEATAN BHAICHAND MALKAN  21,099.00 14-05-2014
7 SURESH CHHANALAL SHAH  33,630.00 02-10-2006
8 LALIT KANTILAL GANDHI  1,07,380.00 04-10-2011
9 NIYATI MANISH SAVANI  7,033.00 13-10-2014
10 SHARAD BABULAL SHAH  35,400.00 17-11-2014
11 CHANDUBHAI VALJI PATEL  42,292.00 29-08-2013
12 D R DHANDIA  91,852.00 19-07-2014
13 VELJI AMBA ITALIA  28,132.00 05-11-2009
14 SAMEER MANGALJIBHAI PATWA  42,339.00 02-01-2013
15 BABULAL CHUNILAL SHAH  19,470.00 06-03-2014
16 PRAVINCHANDRA SAKARCHAND SHAH  24,615.00 28-02-2012
17 CHOTAI LAXMIDAS JAMNADAS(NRE)  31,577.00 18-08-2009
18 BABULAL DAYALJI PATEL  31,648.00 26-02-2008
19 SANAT KIRTIBHAI SHAH  31,577.00 30-06-2007
20 SHALANDRA DEVENDRA LUNAWAT  25,960.00 10-03-2014

21 MAVJIBHAI PURSHOTTAM PATEL  35,400.00 25-01-2010
22 HIRAL D. SHAH  25,960.00 02-08-2014
23 JENNIFER R FERNANDES  44,840.00 14-07-2006
24 NAVINCHANDRA KIRTILAL MEHTA  25,960.00 24-02-2014

25 PRAVINCHANDRA HASMUKHLAL  40,120.00 20-08-2008
26 VRAJBALA VIKRAMBHAI MEHTA  38,940.00 28-03-2014
27 BHOGILAL MOHANLAL VAN  37,760.00 03-11-2009
28 DINESHCHANDRA JAYANTILAL SHAH  42,268.00 17-06-2007

29 GORDHANBAI DEVJI PATEL  42,197.00 30-04-2008
30 SUMANLAL AMARATLAL SHAH  35,164.00 23-06-2012
31 SANJEEV RAMESH KHANNA  25,960.00 19-10-2014
32 SURESH MILAPCHAND SHAH  42,197.00 17-06-2008
33 SHAH TARUN CHANDULAL  63,508.00 18-06-2008
34 SOMCHAND BECHARDAS SHAH  56,452.00 24-04-2010
35 CHANDRAPRAKASH GONPATRAM  42,339.00 11-11-2012
36 VIRENDRA NEMCHAND JHAVERI  42,339.00 22-05-2014
37 SULABHA GOVIND VAISHAMPAYAN  46,020.00 28-06-2012
38 CHIRAG BABULAL GANDHI  56,452.00 20-06-2009
39 GHANSHYAM MANILAL ZAVERI  42,292.00 30-06-2014
40 KAMLESH D BHANSALI  26,314.00 18-03-2011
41 BHAVESH DHUDALAL VORA  21,240.00 18-01-2013
42 VINODCHANDRA HARJIVANDAS DIXIT  23,010.00 05-03-2012
43 KUMARPAL BABULAL SHAH  26,550.00 02-08-2010
44 DEVSHIBHAI GOPALBHAI MANGUKIYA  30,090.00 09-02-2008
45 JAYESH RAMANLAL DESAI  21,052.00 31-12-2013
46 MAHENDERKUMAR KUNJBEHARI  31,577.00 07-01-2009

47 KRISHNALAL VITHALDAS BHATTESSA  26,314.00 03-08-2012
48 VINAICHAND U. KHAVAD  26,550.00 16-02-2010
49 LABHUBHAI DEVJIBHAI VIRADIA  31,577.00 04-10-2007
50 CHANDU JIVRAJBHAI PATEL  31,577.00 07-09-2009

51 RAJIVVASANTLAL GANDHI  19,470.00 14-02-2014
52 ATUL TROBHUNBHAI PATEL  26,550.00 23-03-2010
53 MUKESH RAMJIBHAI VADARIYA  19,470.00 08-11-2013
54 MUKESHKUMAR GYANCHAND GANDHI  21,240.00 15-09-2013
55 MAHENDRA VRIJLAL SHAH  21,240.00 21-12-2012
56 VASHRAMBHAI RAVJIBHAI PATEL  26,314.00 07-03-2011
57 SUNIL PRAVINCHANDRA DOSHI  21,240.00 01-03-2013
58 NARENDER MADANCHAND DADHA  26,314.00 16-04-2012
59 RAMESH RATILAL VORA  19,470.00 26-04-2014
60 MILAN RASIK JAIN  26,314.00 26-04-2010
61 PATEL HITESHBHAI JIVABHAI  26,314.00 18-10-2010
62 ASHWIN LAXMANBHAI KALATHIYA  31,577.00 23-05-2007
63 JYOTSNA RAMESHBHAI PANCHAL  26,314.00 23-05-2011

 
 
 
 
 
 

All the above mentioned locker holders are maintaining locker with Opera House 
branch of Bank of India, as mentioned above. We have sent various 
communications in regard to payment of overdue locker rent on the dates 
mentioned in Column 4 of the above table.However the same has not been paid 
despite various reminders. All locker holders are once again advised to deposit the 
overdue rent mentioned in Column No. 3 of the above table within 7 Days from 
publication of this notification. In the event of non payment the bank will drill open 
the locker at their (Locker-Holders) Cost, Expenses and Charges entirely at their 
risk and responsibility after 7 days from date of this publication/Notice. 

Date : 23-11-2024 Authorised Officer, 
Place : Mumbai Bank Of India

64 BHAVESH BABUBHAI KALATHIA  31,577.00 15-10-2007
65 PRAGNESH AMRATLAL KHATRI  19,470.00 13-09-2014
66 DILIP KESHAVLAL SHAH  19,470.00 16-12-2013
67 M.E.M.YUNUS KHAN (STAFF)  28,320.00 20-12-2008
68 VALLABHBHAI GOVINDBHAI SUTARIA  21,052.00 04-10-2013
69 ARVIND BALGOVINDDAS SHAH  26,314.00 08-05-2012
70 BIPIN RAMESHBHAI SHAH  28,320.00 22-08-2009
71 DABHI NAGJIBHAI BOGHABHAI  31,577.00 17-07-2009
72 MAHESH ANANDKUMAR CHAUDHARI  28,132.00 29-01-2009
73 BANWARI MADANLAL PODDAR  21,052.00 13-02-2014

IN THE COURT OF SMALL CAUSES AT MUMBAI
MARJI APPLICATION NO. 172 OF 2023

IN
R. A. D. SUIT NO. 61 of 2011

1. Deshbhushan Co-operative Housing Society Ltd.
Regd. Office at A-51, Patil Estate, C. S. No. 654/D, Malbar
& Cumballa Hill Division, 278, Tardeo Road, Tardeo,
Mumbai-400007. Regn No. BOM/HSG/3755 of 1972
CA through person Babu R. Shah

.... Applicant (Original Defendant No. 1)
Vs.

1. Shri. Shamrao Pandurang Dethe,
Indian Inhabitant Age 52 years, Occupation: Service,
Residing at: Room No. D-75, C. S. No. 654/D, Malabar
and Cumballa Hill Division, Off: Javjee Dadajee Marg,
Tardeo Road, Tardeo, Mumbai - 400 007, Through his
Constituted Attorney Shri Raju Dattaram Awate, Age-39,
Occupation Service, Residing No. 36, Building No. 18,
Mankhurd Transit Camp, Mankhurd, Mumbai-400088.

.... Respondent (Original Plaintiffs)
2. Tropical Landscapes Private Limited
A Private Limited Company Registered Under the
Companies Act, 1956 and having its Registered Office at
106, Matru Mandir, 25th Floor, 278 Tardeo Road,
Mumbai-400007. .... Respondent (Original Defendant No. 2)
3. Mr. Suresh B Patil
Of Mumbai an adult Indian Inhabitant Residing at
Sachinam Heights CHS. Ltd., 1st Floor, 278 Tardeo Road,
Mumbai-400007.
4. Mr. Prakash Utekar
Of Mumbai an adult Indian Inhabitant Residing at
Sachinam Heights CHS. Ltd., 1st Floor, 278 Tardeo Road,
Mumbai-400007.
5. Kantilal Ghammandiram Gowani
Indian Inhabitant Office at Trade Centre, Gr. Floor, Kamala
City, Senapati Bapat Marg, Lower Parel, Mumbai-400013.
6. Babu Ravji Shah
Indian inhabitant Residing at A2, Om Shraddha, Tulinj
Road, Nallasopara East, Dist. Palghar-401209 Working
at : Trade Centre, Gr. Floor, Kamala City, Senapati Bapat
Marg, Lower Parel, Mumbai-400013. .... Respondents
To,
The Respondent No. 2 to 4 abovenamed,
WHEREAS, Applicants / Org. Defendant No. 1 abovenamed have taken
out Application dated 24th July, 2023 i.e. MARJI APPLICATION NO.
172 OF 2023 IN R. A. D. SUIT NO. 61 OF 2011 against the Respondents
/ Org. Plaintiffs & Respondent No.2 / Original Defendant No. 2 praying
that the delay if any, in filing the above application be condoned in the
interest of justice and Decree dated 19.9.2011 passed by this Hon’ble
Court passed on the basis of purported consent  terms dated 19.9.2011
in suit be quash and set aside and the Office be directed to restore the
matter on file and to decide the same in accordance with the Law and
for such other and further reliefs, as prayed in the said Application.
YOU ARE hereby warned to appear before the Hon’ble Judge Presiding
over Court Room No. 13, 4th floor, Old Building, Court of Small Causes,
Lokmanya Tilak Marg, Mumbai - 400 002, in person or by authorized
Pleader duly instructed on the 29th November, 2024 at 2.45 p.m. to
show cause against the Application, failing wherein, the said Application
will be heard and determined Ex-parte.
You may obtain the copy of said Application from Court Room No. 13
of this Court.

Given under seal of the Court,
this 27th day of September, 2024

Sd/-
Registrar

Seal

IN THE COURT OF SMALL CAUSES AT MUMBAI
MARJI APPLICATION NO. 178 OF 2023

IN
R. A. D. SUIT NO. 03 of 2011

1. Deshbhushan Co-operative Housing Society Ltd.
Regd. Office at A-51, Patil Estate, C. S. No. 654/D, Malbar
& Cumballa Hill Division, 278, Tardeo Road, Tardeo,
Mumbai-400007. Regn No. BOM/HSG/3755 of 1972
Authorized person Babu R. Shah

.... Applicant (Org. Defendant No. 1)
Vs.

1. Vilas Maruti Thorat
Indian Inhabitant Age 39 years, Occupation: Service,
Residing at: Room No. D-65, C. S. No. 654/D, Malabar
and Cumballa Hill Division, Off: Javjee Dadajee Marg,
Tardeo Road, Tardeo, Mumbai - 400 007.
Through his Constituted Attorney Shri Raju Dattaram
Awate, Age-39, Occupation Service, Residing No. 36,
Building No. 18, Mankhurd Transit Camp, Mankhurd,
Mumbai-400088. .... Respondent No. 1 (Original Plaintiffs)
2. Tropical Landscapes Private Limited
A Private Limited Company Registered Under the
Companies Act, 1956 and Having its Registered Office
at 106, Matru Mandir, 25th Floor, 278 Tardeo Road,
Mumbai-400007. .... Respondent No. 2 (Original Defendant No. 2)
3. Mr. Suresh B Patil
Of Mumbai an adult Indian Inhabitant Residing at
Sachinam Heights CHS. Ltd., 1st Floor, 278 Tardeo Road,
Mumbai-400007.
4. Mr. Prakash Utekar
Of Mumbai an adult Indian Inhabitant Residing at
Sachinam Heights CHS. Ltd., 1st Floor, 278 Tardeo Road,
Mumbai-400007.
5. Kantilal Ghammandiram Gowani
Indian Inhabitant Office at Trade Centre, Gr. Floor, Kamala
City, Senapati Bapat Marg, Lower Parel, Mumbai-400013.
6. Babu Ravji Shah
Indian inhabitant Residing at A2, Om Shraddha, Tulinj
Road, Nallasopara East, Dist. Palghar-401209 Working
at : Trade Centre, Gr. Floor, Kamala City, Senapati Bapat
Marg, Lower Parel, Mumbai-400013. .... Respondents
To,
The Respondent No. 2 to 4 abovenamed,
WHEREAS, Applicants / Org. Defendant No. 1 abovenamed have taken
out Application dated 25th July, 2023 i.e. MARJI APPLICATION NO.
178 OF 2023 IN R. A. D. SUIT NO. 03 OF 2011 against the Respondent
/ Org. Plaintiffs and Org. Defendant praying that the delay if any, in
filing the above application be condoned in the interest of justice and
Decree dated 17.9.2011 passed by this Hon’ble Court passed on the
basis of purported consent terms dated 17.9.2011 in suit be quash and
set aside and the Office be directed to restore the matter on file and to
decide the same in accordance with the Law and for such other and
further reliefs, as prayed in the said Application.
YOU ARE hereby warned to appear before the Hon’ble Judge Presiding
over Court Room No. 13, 4th floor, Old Building, Court of Small Causes,
Lokmanya Tilak Marg, Mumbai - 400 002, in person or by authorized
Pleader duly instructed on the 29th November, 2024 at 2.45 p.m. to
show cause against the Application, failing wherein, the said Application
will be heard and determined Ex-parte.
You may obtain the copy of said Application from Court Room No. 13
of this Court.

Given under seal of the Court,
this 27th day of September, 2024

Sd/-
Registrar

Seal

PUBLIC NOTICE
NOTICE is hereby given that we are investigating the title of MR.
ZULFIQUAR AHMED SHAFIQUE AHMED FAROOQUI having his
address at Shop No.20, 124, Sant Savta Marg, Opp. Masina Hospital,
Byculla (E), Mumbai 400-027 to the property more particularly described
in the Schedule hereunder written.
ANY person or persons having any claim, or interest in or to the said
land and/or the structures thereon and the premises therein and as
more particularly described in the Schedule hereinbelow by way of
sale, exchange, grant of development rights, mortgage, gift, trust,
lease, lien, inheritance, tenancy, possession, occupation, license,
charge, easement, occupancy rights, maintenance, attachment,
injunction, decree, order, award and/or by virtue of the original
documents of title being in their custody or otherwise howsoever is
hereby required to make the same known in writing to us along with
documentary evidence of such claim or interest at our office i.e.
M/s. Kishore Thakordas & Co., Advocates & Solicitors, at 29/41,
Tamarind Lane, 1st Floor, Rajabahadur Compound, Fort, Mumbai 400
023 within fourteen days from the date hereof, failing which it shall be
presumed that there does not exist any such claim or interest in the
undermentioned property and/or the same stands waived and/or
abandoned and the investigation on title will be completed without any
reference or regard to any such claims.

THE SCHEDULE HEREINABOVE REFERRED TO:
All that piece or parcel of freehold land admeasuring 1060.21 sq.
mtrs. with the building/s and erection thereon known as “Hazarat
Terrace” and “Lucky Annexe” thereon in occupation of 22 tenants and
lying, being and situate at Sankil Street, Byculla, Mumbai 400 008 in
the registration District of Bombay City and Bombay Suburban bearing
Cadastral Survey No.1792 of Byculla Division, New Survey No. 1A/
3590, 1/3588, 1B/3589, Old Survey No.676, Collector's New Survey
No.16254, Collector’s Old No.25 and Municipal Street Nos.6, 8 and 8A
and ‘E’ Ward Nos.3802(1) and 3802(2) and bounded as follows:
On or towards the North : By Fire Station;
On or towards the East : By Municipal Corporation and Fire Station;
and West
On or towards the South : By Sankli Street.

For Kishore Thakordas & Co.
Dated this 22 day of November, 2024. Sd/- Vatsal K. Merchant

Partner
Advocates & Solicitors

IN THE COURT OF SMALL CAUSES AT MUMBAI
MARJI APPLICATION NO. 243 OF 2023

IN
R. A. D. SUIT NO. 227 of 2007

1. Deshbhushan Co-operative Housing Society Ltd.
Regd. Office at A-51, Patil Estate, C. S. No. 654/D, Malbar
& Cumballa Hill Division, 278, Tardeo Road, Tardeo,
Mumbai-400007. Regn No. BOM/HSG/3755 of 1972
Through person Mr. Vithal L. Mandave

.... Applicant (Original Defendant)
Vs.

1. Malav Navinchandra Shah
Age : 61 years, Indian Inhabitant, Occupation: Business,
Residing at: Room No. F-7C, Rivali Park, Western
Express Highway, Borivali (E), Mumbai-400066.
And
address shown in RAD Plaint Residing at : Room No.
B-52, C. S. No. 654/D, Malabar and Cumballa Hill Division,
Off: Javjee Dadajee Marg, Tardeo Road, Tardeo, Mumbai
- 400 007

.... Respondent (Original Plaintiffs)
2. Mr. Suresh B Patil
Of Mumbai an adult Indian Inhabitant Residing at
Sachinam Heights CHS. Ltd., 1st Floor, 278 Tardeo Road,
Mumbai-400007. .... Respondent
To,
The Respondent No. 2 abovenamed,
WHEREAS, Applicants / Org. Defendant abovenamed have taken out
Application dated 11th October, 2023 i.e. MARJI APPLICATION NO.
243 OF 2023 IN R. A. D. SUIT NO. 227 OF 2007 against the
Respondents / Org. Plaintiff praying that order dt. 15.02.2007 accepting
consent terms dt. 15.02.2007 and ordering Decree dt. 15.02.2007 in
terms of the said consent terms and decree dt. 15.02.2007 passed by
this Hon’ble Court in terms of consent terms dt. 15.02.2007 in RAD
Suit No. 227 of 2007 filed by the Respondent against the Application
be recalled and/or quashed and set aside and the RAD Suit No. 227 of
2007 be restored to file and be heard and dispose of on its own merits
and for such other and further reliefs, as prayed in the said Application.
YOU ARE hereby warned to appear before the Hon’ble Judge Presiding
over Court Room No. 13, 4th floor, Old Building, Court of Small Causes,
Lokmanya Tilak Marg, Mumbai - 400 002, in person or by authorized
Pleader duly instructed on the 29th November, 2024 at 2.45 p.m. to
show cause against the Application, failing wherein, the said Application
will be heard and determined Ex-parte.
You may obtain the copy of said Application from Court Room No. 13
of this Court.

Given under seal of the Court,
this 27th day of September, 2024

Sd/-
Registrar

Seal


